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:= THE GAZEITE OF INDIA; EXTRAORDINARY [PART Il-SEC. 3(ii)]
MINISTRYOF MICRO, SMALLAND MEDIUM

ENTERPRISES

NOTIFICATION

New Delhi, the 31 st May, 2011 '

S.O. 1252(E).-Whereas the draft of certain rules
further to amend the Coir Industry (Registration) Rules, 2008,
waspublished as required by sub-section ( I) of Section 26 of
theCoir Industry Act, 1953 (45 of 1953) in the notification of
Government of India in the Ministry of Micro, Small and
Medium.Enterprises number S.O. 478(E), dated 4th March,
201 I inviting objections and suggestions from all persons
likely to be affected thereby and notice was given that the
said draft shall be taken into consideration after the expiry 0f
a period of forty five days from the date of publication of the
said notification in the Official Gazette.

And whereas no objection or suggestion has been
received from the public on the said draft within the said
period.

Now, therefore, in exercise of the powers conferred by
sub-section (1) of Section 26 of the Coir Industry Act) the
Central Government hereby makes the fonowing rules further
to amend the Coir Industry (Registration) Rules, 2008,
namely:-

2. In the Coir Industry (Registration) Rules, 2008,-

(a) in rule 5, for the words "distinctive registration
number allotted to it in the certificate" the words
"distincti ve registration number allotted to it in the
certificate within forty five days of the receipt of
appJication duly filled up and supported by
requisite documents" shalf be substituted;

(b) In rule 17, in sub-rule (4), after the words" issue a
certificate" the words "within fifteen days" shall
be inserted;

(c) In rule 19, for the first proviso, the following
proviso shall be substituted, namely :_._

"Provided that the Chairperson may entertain an
application for renewal of the existing certificateon
payment of an additional fee of rupees ten for the
delay of first month or part thereof; rupees twenty
for the delay of second month or part thereof;
rupees forty for the delay of third month or part
thereof; rupees eighty for the delay of fourthmonth
or part thereof and so on subject to a maximum of
rupees six thousand only".

1.SbortTitle and Commencement .- (1) Theserules
may be called the Coir Industry (Registration)Amendment
Rules., 20 II.

(2) They shall come into force on the date of their
publication inthe Official Gazette.

[F.No. 6(25)12000-Coir(Vo.II)]

SESH KUMAR PULIPAKA, Jt. Secy.

Note:- The principal rules were published in the Gazette
of India) Extraordinary, Part II, Section 3,
Sub-Section (ii) vide S.O. 2061(E) dated the
18thAugust, 2008 and subsequently amended vide
S.D. 3016(E) dated 26th November,2009.
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